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ೇಷ ಾಜ  ಪ ೆ 
 

 

ಸ ೕಯ ವ ವ ರಗ  ಮ  ಸನ ರಚ  ಸ ಲಯ 
ಅ ಚ  

: ವ ಇ 17  ಸನ 2023, ಂಕ:27.07.2023 
 

 

ಕ ಟಕ ಜ  ರ  ರ  ರ ( ಪ ) ಯಕ, 2023 ಇದ  2023ರ 

 ಂಗಳ 27  ಂಕ  ಜ ಲರ ಅ ಮ  , ನ  

ವ  ಇದ  2023 ರ ಕ ಟಕ ಅ ಯಮ : 29 ಎಂ   

ಕ ಟಕ ಜ  ಪತ ದ ಷ ಯ  ( ಗ-IV) ಪ ಕ ಸ ಂ  ಆ ಸ ,-  
 

2023 ರ ಕ ಟಕ ಅ ಯಮ : 29    
(2023 ರ   ಂಗಳ 27  ಂಕ  ಕ ಟಕ ಜ ಪತ ದ ಷ ಯ   

ದ  ಪ ಕಟ ) 
  

ಕ ಟಕ ಜ  ರ  ರ  ರ ( ಪ ) ಅ ಯಮ, 2023 
(2023 ರ  ಂಗಳ 27  ಂಕ  ಜ  ಲ ಂದ ಅ ಮ ಯ  ಪ ಯ ) 

 

 ಕ ಟಕ ಜ  ರ  ರ  ರ ಅ ಯಮ, 2017  ಪ  ವ 
ಒಂ  ಅ ಯಮ.  

ಇ  ಇ ಂ   ಬ ವ ಉ ೕಶಗ , ಕ ಟಕ ಜ  ರ  ರ  
ರ ಅ ಯಮ, 2017 (2017ರ ಕ ಟಕ ಅ ಯಮ . 45)  ಪ  

 ಕ ದ ಂದ;  

ಇ , ರತ ಗಣ ಜ ದ ಎಪ ಲ  ವಷ ದ  ಕ ಟಕ ಜ  
ನ ಡಲ ಂದ ಈ ಂ  ಅ ಯ ತ ಗ :- 

1. ಪ  ಸ  ಮ  ಭ.- (1)  ಈ ಅ ಯಮವ  ಕ ಟಕ ಜ  
ರ  ರ  ರ ( ಪ ) ಅ ಯಮ, 2023 ಎಂ  ಕ ಯತಕ .  

(2) ಇ  ಈ ಡ   ಬರತಕ .  

s̈ÁUÀ  – 4ಎ 

Part – IVA 

, 27  , 2023 ( , 05, , 1945) 

BENGALURU,  THURSDAY, 27, JULY, 2023 (SHRAVANA, 05, SHAKAVARSHA, 1945) 
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No.     343 
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2. 2  ಪ ಕರಣದ ಪ .- ಕ ಟಕ ಜ  ರ  ರ  ರ 
ಅ ಯಮ, 2017 (2017ರ ಕ ಟಕ ಅ ಯಮ . 45)ರ (ಇದರ  ಇ ಂ  ಲ 
ಅ ಯಮ ಂ  ಉ ೕ ಸ ) 2  ಪ ಕರಣದ (1)  ಉಪಪ ಕರಣದ ನ (ಐ) 

ಡದ ,- 

(i) “ನಗರ ಗ ” ಎಂಬ ಪದಗಳ ಬದ  “ನಗರ ಗ ” ಎಂಬ 
ಪದಗಳ  ಪ ೕ ಸತಕ ; 

(ii) “ನಗರ ಗ ” ಎಂಬ ಪದಗಳ ತ ಯ “ಕ ಟಕ ಗಳ 
ಅ ಯಮ, 1964ರ (1964ರ ಕ ಟಕ ಅ ಯಮ 22) ಅ ಯ  ರ ದ 

ಗ  ಮ  ಹ   ಂಗ  ಮ ನಗರ  ಅ ಯಮ, 2020ರ 
(2020ರ ಕ ಟಕ ಅ ಯಮ 53) ಅ ಯ  ರ ದ ಹ   ಂಗ  ಮ ನಗರ 

” ಎಂಬ ಪದಗ , ಅಂ ಗ  ಮ  ಆವರಣ ಗಳ  ಸತಕ . 

3. 12  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 12  ಪ ಕರಣದ (2)  
ಉಪಪ ಕರಣದ ನ (ಇ) ಡದ ತ ಯ ಈ ಂ ನದ  ಸತಕ , ಎಂದ :- 

“(ಎ ) ಯ ಸಬ ದ ಅಂಥ ಇತರ ಯ ಲಗ .”  

4. 14  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 14  ಪ ಕರಣದ (3)  
ಉಪಪ ಕರಣದ  “ ಯ ಗ ವ ಎ  ತವ , ರ  

ಧ ಸಬ   ೕ ತ ಂ ನ  ವ  ಇಡತಕ ” ಎಂಬ 
ಪದಗಳ ಬದ  “ಖ  ಅಥ  ೕ ತ ಂ ನ  ವ ಸ ವ ಂ   

ಯ  ಇಡ ದ ೕಸ  ಯ ಲಕ ಯ  ವ ಸತಕ ” ಎಂಬ 
ಪದಗಳ  ಪ ೕ ಸತಕ . 

5. 17  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 17  ಪ ಕರಣದ (2)  
ಉಪಪ ಕರಣದ ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ  ಎಂದ :- 

“(2) 16  ಪ ಕರಣ ಅಥ  17  ಪ ಕರಣದ ಅ ಯ  ರ ದ ಆ ಶಗಳ  
 ತ ವ  ರ  ರ  ೕ  ಜ  ಸ ರದ, ಸ ೕಯ ರದ 

ಅಥ   ಇತರ ರದ ಪ ಬ  ಅ ಯ ಕತ ವ ರತಕ .”  

6. 18  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 18  ಪ ಕರಣದ  “13  
ಪ ಕರಣದ” ಎಂಬ ಪದಗ  ಮ  ಅಂ ಗಳ ಬದ  “16  ಪ ಕರಣದ” ಎಂಬ ಪದಗ  ಮ  
ಅಂ ಗಳ  ಪ ೕ ಸತಕ ; 

7. 28  ಪ ಕರಣದ ಪ .-  ಲ ಅ ಯಮದ 28  ಪ ಕರಣದ (1)  
ಉಪಪ ಕರಣದ  “ಆ  ಂಗ ಗಳ ಅವ ಯ” ಎಂಬ ಪದಗಳ ಬದ  “ಆ  ಂಗಳವ  

ಸ ಸಬ ದ ಅವ ಯ” ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ . 
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8. 29  ಪ ಕರಣದ ಪ .-  ಲ ಅ ಯಮದ 29  ಪ ಕರಣದ  
“ಗ ಷ   ವಷ ಗಳ ಅವ ಯ” ಎಂಬ ಪದಗಳ ಬದ  “  ವಷ ಗಳವ  

ಸ ಸಬ ದ ಅವ ಯ” ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ . 

9. 32  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 32  ಪ ಕರಣದ (1)  
ಪ ಕರಣದದ ,- 

(i) “ಕ ಟಕ ಜ  ರ  ರ  ಲ ನ  ಕರಣ ” ಎಂಬ ಪದಗಳ 
ಬದ  “ಕ ಟಕ ಜ   ಲ ನ  ಕರಣ ” ಎಂಬ ಪದಗಳ  
ಪ ೕ ಸತಕ ; 

(ii) “ ಜ  ಸ ರ  ಅ ಚ ಯ ಲಕ  ೕಶರ ದ  
ಕ ಲದ ಗಳ  ಂ ವ ಅಥ  ಅಂತ  ಯ  ಂ ದ  
ಒಬ  ಕ ಅ ಯ  ಒಳ ಂಡ, ಕ ಟಕ ಜ  ರ  ರ  ಲ ನ  

ಕರಣವ  ರ ಸತಕ .” ಎಂಬ ಪದಗಳ  ಡತಕ  
 

ಕ ಟಕ ಜ ಲರ ಆ ರ 
ಮ  ಅವರ ಸ ನ , 

  
. ೕಧ  

ಸ ರದ ಯ ದ , 
ಸ ೕಯ ವ ವ ರಗ  ಮ  

ಸನ ರಚ  ಇ . 
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PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT 
 

NOTIFICATION 
 

NO. DPAL 17 SHASANA 2023, BENGALURU, DATED: 27.07.2023 
 

ರತ ನದ ಅ ೕಧ 348ರ ಡ (3)ರ ಅ ಯ  ಜ ಲ ಂದ 

ಅ ತ ದ ಕ ಟಕ ಜ  ರ  ರ  ರ ( ಪ ) ಅ ಯಮ, 2023 

(2023ರ ಕ ಟಕ ಅ ಯಮ : 29) ನ ಂತರವ  ಅ ತ ಆಂಗ  ಪಠ ಂ  

ಕ ಟಕ ಜ ಪತ ದ ಷ ಯ  ( ಗ-IV) ಪ ಕ ಸ ಂ  ಆ ಸ .  
 

KARNATAKA ACT NO. 29 OF 2023 
 

(First Published in the Karnataka Gazette Extra-ordinary on the 27th Day of  July, 2023) 
 

THE KARNATAKA STATE ROAD SAFETY AUTHORITY (AMENDMENT) ACT, 2023 
 (Received the assent of the Governor on the 27th day of July, 2023) 

 

        An Act to amend the Karnataka State Road Safety Authority Act, 2017. 

Whereas it is expedient to amend the Karnataka State Road Safety Authority 

Act, 2017 (Karnataka Act No. 45 of 2017) for the purpose hereinafter appearing: 

Be it enacted by the Karnataka State Legislature in the Seventy fourth year 

of the Republic of India as follows:-  

1. Short title and commencement.- (1)This Act may be called the 

Karnataka State Road Safety Authority (Amendment) Act, 2023.  

(2) it shall come into force at once. 

2. Amendment of section 2.- In the Karnataka State Road Safety Authority 

Act, 2017 (Karnataka Act No. 45 of 2017) (hereinafter referred to as the Principal 

Act) in section 2, in sub-section (1), in clause (i),- 

(i) for the word “Municipality” the words  “Municipal Corporations” shall be 

substituted. 

(ii) after the brackets,  figures and  word “(14 of 1977)” the words, brackets  

and figures “Municipality constituted under the Karnataka Municipalities 

Act, 1964 (Karnataka Act 22 of 1964) and the Bruhat Bengaluru 

Mahanagara Palike constituted under the Bruhat Bengaluru 

Mahanagara Palike Act, 2020 (Karnataka Act 53 of 2020)” shall be 

inserted. 
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3. Amendment of section 12.- In section 12 of the Principal Act, in    sub-

section (2), after clause (e), the following shall be inserted, namely:- 

“(f) Such other sources of funding as may be prescribed.” 

4. Amendment of section 14.- In section 14 of the Principal Act, in sub-

section (3), for the words “All amounts forming part of the Fund shall be deposited 

in any nationalized bank,” the words “The fund shall be administered through 

Reserve Fund maintained in the treasury or Bank account maintained in the 

nationalized bank” shall be substituted. 

5. Amendment of section 17.- In section 17 of the Principal Act, for sub-

section (2), the following shall be substituted, namely:- 

“(2) It shall be the duty of every officer of the State Government, local 

authority or any other authority to act in aid of the Authority in enforcing orders 

under section 16 or under section 17.” 

6. Amendment of section 18.- In section 18 of the Principal Act, for the 

word and figures “section 13” the word and figures “section 16” shall be substituted. 

7. Amendment of section 28.- In section 28 of the Principal Act, in sub-

section (1),  for the words “for a term of six months” the words “for a term which 

may extend up to six months” shall be substituted. 

8. Amendment of section 29.- In section 29 of the Principal Act,  for the 

words “for a term of maximum three years” the words “for a term which may extend 

up to three years” shall be substituted. 

9. Amendment of section 32.- In section 32 of the Principal Act, in sub-

section (1),- 

(i) for the words “the Karnataka State Road Safety Appellate Tribunal” the 

words “the Karnataka State Transport Appellate Tribunal” shall be substituted. 

(ii) the words “The State Government shall constitute by notification the 

Karnataka State Road Safety Appellate Tribunal consisting of a Judicial officer who 

is holding the post not below the rank of District Judge or held the post as such” 

shall be omitted. 
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The above translation of ಕ ಟಕ ಜ  ರ  ರ  ರ ( ಪ ) 

ಅ ಯಮ, 2023 (2023 ರ ಕ ಟಕ ಅ ಯಮ : 29) be published in the official 

Gazette under clause (3) of Article 348 of the Constitution of India. 
  

  
THAAWARCHAND GEHLOT 

GOVERNOR OF KARANATAKA 
 

By Order and in the name of 
the Governor of Karnataka, 

 
G. SRIDHAR 

Secretary to Government 
Department of Parliamentary 

Affairs and Legislation 
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R.N.I.  No. KARBIL/2001/47147  POSTAL REGN. No. RNP/KA/BGS/2202/2017-19 

Licensed to post without prepayment   WPP No. 297 




